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Tae, aeay yea, VTA 

arora, fetes 21 srt 2014 

&. Wh-al-1-09-2013-2-Wh-( 06). Heayes sar siffraa, 1915 (wale 2 Gy 1915) & RT 62 al 
saa (3) & we & ay Wed sw (1) wa sae (2) BIS (CT) aM (HD) ER Vea lara al var A ora 
Se, UI WN, WASSER, Hermes feet afer fray, 1996 F Prafatad sik dee wedt @, aad :— 

eater 
var Pant 4, fro FA, so Pra (1) A 

(#) @e (7) Fw B, fefafhad wre wenfta fren sre, aafq:— 

“Ca) araent aigad ger yer fide =a ust siftenay faspa you."’; 

CS) wwe (4) & tea Pefohed ave sicscafta fee ore, aaiq:— 

“(2) siaent srged eet warfafee sta arena. 

Hee h Ue H AT A aM STeVMTaR, 
Tats qar atert, stare. 

woe, fete 21 wat 2014 

. F-1-09-2013-2-Th4-(06). na & Waa h aede 348 H eS (3) ae A, ga foun at 
after wate t-1-09-2013-2-aha-(06), feats 21 sat 2014 ar site agar Tere F wie S wes 
wafra fea ara @. 

Tease & Wee AM A TA STMT, 
Tas pan dient, stare. 
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Bhopal, the 21st January 2014 

No. F-B-1-09-2013-2-V(06).—In exercise of the powers conferred by sub-section (1) and clause (d) and (h) 

of sub-section (2) read with proviso to sub-section (3) of Section 62 of the Madhya Pradesh Excise Act, 1915 

(No. II of 1915), the State Government, hereby, makes the following further amendment in the Madhya Pradesh 

Foreign Liquor Rules, 1996, namely:— 

AMENDMENT 

In the said rules, in rule 9, in sub-rule (1),— 

(a) for clause (h), the following clause shall be substituted, namely:— 

“(h) Minimum and maximum selling price as directed by the Excise Commissioner.”; 

(b) after clause (j), the following clause shall be inserted, namely:— 

“(k) other information as directed by the Excise Commissioner.”. 

By order and in the name of the Governor of Madhya Pradesh, 
RAVINDRA KUMAR CHOUDHARY, Dy. Secy. 

  
Pea, weer yu cen chad eral, see sel we Sehr yong, Arar 8 yfka cen vaad—2014.


